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Judgement

Anjani Kumar, J.—By means of this writ petition the petitioner who is an
employee of respondent No. 2, has approached this Court under Article 226 of
the Constitution of India with the prayer that the order dated 19.3.1991 passed
by respondent No. 2 retiring the petitioner be quashed with other consequential
reliefs. An objection has been raised on behalf of the respondents placing
reliance of two judgments of this Court in Writ Petition No. 3116 of 1990, Swami
Nath Tewari and Ors. v. The Union of India and Ors., decided by a Division Bench
of this Court dated 29th July, 1992 wherein it has been stated that in the matter
of a private employment no writ petition application under Article 226 of the
Constitution will lie. The other decision relied upon by the Counsel for the
respondents in Writ Petition No. 9986 of 1991, Ramdev Chaubey and Anr. v. Shri
Gandhi Ashram and Ors., decided on 13.9.1995 which relates to Kshetriya Shri
Gandhi Ashram, Agra wherein this Court has been pleased to hold that
employees of Shri Gandhi Ashram do not hold any office under any statutory
authority which may come within the purview of Article 12 of the Constitution of
India and as such respondent No. 1 is a private body against whom no writ can
be issued under Article 226 of the Constitution of India by this Court.
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2. For the principle laid down in the aforesaid two cases I am in full agreement
with the Counsel for the respondents that the respondent No. 2 in the present
case is a private body against whom no writ under Article 226 of the Constitution
will apply. The writ petition in hereby dismissed as not maintainable. There will
be no order as to costs. Interim order, if any, stands, vacated.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/jai-prakash-appellant-hash-shri-... Page 2 of 2



